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NEW DETHI, the 2lh January,1985
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No, Q‘tbt\ (T‘ Mo, 398 /1+1 /BL TT(B): Tr: pursuance of
sub-clause (iii) of clause (k) of section 2 of the
Trcome=-tax Act, 1961(43 of 1961), ard in supersession of
Notification of the Government of Irdfa in the Dspartment
of Rove:ue No,5357(F.No.398/32/83-IT(B) dated 10-8-1983
the Ca--tral Covernment hereby authorises Srri B.G.Dala’
being a Gozetted N*ficer of the Cz-trel Government,; to
exercise the powers of a Tiox Recovery O“Plcer urder the.
said et .

2. 'Tﬁ@s Notification shall come into force with
effeet from the date Shiri B.G.Dzlal takes over charge

mi

as Tax %sﬂovbry Cfficer.
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_ (B.2 ATEXANDER)
UNDER SECRETARY TO THE GOVI. (F T'DTA

To

The Manager, _ o ﬁ
Government of India Prass, _
Mzyapuri, New Dgihi. i

Cany forwarded tos _ ' !

1.A311 Directors of Inssection including DI{0&M )New Delhi.

2,The Director, R8(DT), Siaff Cnllege, Nagpur., .

3. The C&AG of T’dla, N‘w D-ihi.

L, The Acecuntant Goveral, Medhya Pradesh B%onal

5 Tfe Chief Secre+aryq Gﬁvt of Medhya T‘-‘"'ﬂdes'.h, Bhopal.
6.The Joint Sceretary and Toga.. Adviser,M/Taw, Mew Delhi.
7.The Comrissioner of I- comemtax, Bhopa]

8 IAC, Irspection Division CBDT,Vikas Bhavan,New De! hi. .

9, Cbrtral Cell, DI(RB&™M),NFew Dcihil(a copiles for 1ssue

x//ﬁfﬂﬁé distribution)
- 0.TTCC S=etiony CBDT. Naw Dalhi. _
11, Hindd Sentio., Denartment of Ruvenue,

12.Goord file.
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